National Company Law Tribunal
6th Floor, Block-3,
CGO Complex, Lodhi Road
New Delhi-110003
Dated: 07.04.2020

NOTICE
1. It is known to the litigant public, NCLT, despite lock-down is in force owing to COVID19 crisis, has been providing urgent hearings through video conferencing and forthright
deciding the issues, therefore to make it expedient to understand the issues through virtual
hearings and dispense justice without any delay, the following appeal is hereby made to
the litigant public and all other stakeholders.
2. In surreal times like this, it is an appeal to the users of NCLT under Companies Act 2013
and Insolvency and Bankruptcy Code 2016, to cooperate with NCLT by filing JOINT
MEMO OF WRITTEN SUBMISSIONS as stated below:
(i) The Applicants shall brief facts (mention the supporting material papers while narrating
facts) in five to ten lines and the reliefs thereto and serve the same upon the Opposite Party
along with its application.
(ii) The Opposite Party, in turn, shall brief their defence (mention the supporting material
papers while narrating facts) in five to ten lines and serve the same upon the Applicants
within 24 to 48 hours.
(iii) Upon exchange of brief facts, both the parties shall jointly draft the points for
determination by NCLT.
(iv) Based on the points for determination, both the parties shall separately set out reasons
supporting their respective stands in two to three lines on each of the points for
determination. The applicants shall first set out its reasons in bullet points, and then the
Opposite Party shall set out its reasons in bullet points.
(v) Relevant Material Papers if any for determination of the points from either side, they shall
be annexed with the Joint Memo of Written Submissions. This Memo shall capsule all the
above steps in two to three pages.
(vi) This Joint Memo shall, after having signed by both the parties and the counsel, be filed
one day before the date of hearing or at least six hours before hearing.

(vii) If the opposite party does not appear even after service is affected upon him/them, the
applicant shall place brief facts, reliefs, relevant material papers and reasons for seeking
reliefs in the form of this Memo one day before or six hours before hearing date.

(viii) This procedure will avoid delays, avoid filing reply and rejoinder and this memo will be
user friendly (all in one) to arrive to decisions quickly.
(ix) Exception: In the event situation demands grant of ad-interim relief by NCLT even before
filing this Memo, non filing of this Memo will not become hindrance to NCLT in granting
such relief.
3. It is an earnest appeal to all the parties to follow the procedure above set out.
4. This issues with approval of Hon’ble Acting President, NCLT.
Sd\(Shiv Ram Bairwa)
Registrar
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